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favour pertaining to its trademark HINDWARE, as brought forth in the 

Evidence Affidavit of PW-1, Exhibit PW-1/A: 
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69. Submission of the plaintiff as brought forth in the Evidence 

Affidavit of its witness, Exhibit PW-1/A, with regard to extensive use of 

the trademark “HINDWARE”, the sales figures of its products with the 

trademark “HINDWARE” and the amount spent on advertisement and 

promotion of the mark “HINDWARE”, is reproduced as under:  

“xxx xxx xxx 
 

8. I say that the Plaintiff company enjoys a market share of 40% in 

the organized sector of the sanitary-ware industry. I say that the 

Plaintiff company has 18 service centres across India, 25 

HINDWARE boutiques and more than 450 HINDWARE shops. I 

say that while the Plaintiff predominantly caters to the Indian market, 

in this era of globalization, it also has a Building Products Division 

and a Container Glass Division which have expanded their horizons 

to cater to the international market as well. I say that the Plaintiff 

exports its products to various countries in Europe, Africa and the 

Middle East. 

 

9. I say that the Plaintiff is recognized among the top 300 companies 

in India, while rated amongst the best 100 small and medium sized 

companies in the world by the Forbes Magazine. I say further that 

the Plaintiff has more than 1,235 institutional partners including 

respectable business houses such as DLF, Taj Hotels, GMR Group, 

Unitech, ITC Hotels, PepsiCo, Coca Cola, Dr. Reddy's Laboratories, 

Hindustan Unilever, Pfizer, Dabur and Nestle to name a few. 

 

10. I say that the mark/brand HINDWARE is the flagship brand of the 

Plaintiff, offering the widest range of sanitaryware in India. I say that 

the brand/ trademark HINDWARE is a registered trademark of the 

Plaintiff since year 1991, and has been used exclusively, extensively 

and continuously since then by the Plaintiff in respect of Sinks, wash 

basins, bathtubs, bidets, water closets and other sanitary-ware 

products including bathroom accessories. 

 

11. I say that the popularity of the product range sold under the 

trademark HINDWARE is evident from the growing sales of the 

products. I say that true copies of the Annual Report of Plaintiff 

company for 2011-2012, the Original Certificates from Chartered 

Accountants stating the sales and advertisement figures pertaining to 

the Plaintiff from 1990-1991 and 2010-2011 along with copies of some 

sample sale invoices from the years 1991-2008 have already been 
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